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(d) State Government* have been roques- 
ted to remain utmost vigilant against outbreak 
of communal disturbances and to ensure 
special attention particularly in respect of 
those districts which had been affected by 
recurrent communal trouble. Four regional 
conferences have been held at Bangalore, 
Bombay, Nainital and Gulcutta in order to 
impress upon officers in charge of districts 
more prone to communal trouble all aspects 
of the problem and to have a free exchange 
of views. These conferences were attended by 
the Union Home Secretary, the Chief Secretary, 
Home Secretary, Inspector General of Police, 
DIG, CID, etc., of the different States in 
addition to District Magistrates and Superin­
tendents of police.
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414. SHRI RANABAHADUR SINOH* 

? m i t o  Miafctter of COMMUNICATIONS

be pleased to state :

(a) whether there is a Inter-State Gang 
of Gopper Wire thieves operating in the 
Rewa area of Madhya Pradesh and that the 
copper wire weighing 8 quintals worth rupees 
15,000 have been out from the telrphone 
lines between Rewa and Katni ; and

(b) if so, the efforts Government have 
made to detect this gang of thieves ?

THE MINISTER OF COMMUNICA­
TIONS (SHRI If. N BAHUGUN\) : (a) 
Yes. During March 1971 to March 1972 
2854 kgs. of copper wire valued at Rs 28,540/- 
were stolen from this Section.

(b) In a joint operation by the P&T and 
the M. P. Police, 3 Gangs of thieves were 
apprehended m April and November, 1971.
2 Pairs of copper-wire have been dismantled 
pending replacement. Joint patrolling of the 
lines with Police help is continuing.

Establishment of Paper Mill in Goalpara, 
Assam

415. SHRI ROBIN KAKOTI : Will 
the Minister of INDUSTRIAL DEVELOP­
MENT AND SCIENCE AND TECHNO- 
LOGY be pleased to state :

(a) the progress made so far m regard to 
the establishment of the proposed Paper Mill 
in Goalpara in Assam ; and

(b) total amount spent and the number 
of persons appointed in the project upto the 
end of March, 1972 ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP- 
MENT (SHRI SIDDHESHWAR PRASAD);
(a) Civil works arc in progress and most of 
the machinery from the papcr-cum-pulp plant 
lias been shifted from Darbhanga (Bihar) to 
Goalpara.

(b) Rs. 150 lakhs have been spent so far 
on the shifting of the machinery from Bihar 
on civil works, wages etc. and 93 persons 
have been appointed.
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417. SHRI SOMCHAND SOLANKI: 
Will the Minister of INDUSTRIAL DE­
VELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to atate :

(a) the number of licences issued for and '  
wlting up of new industries in Gujarat from 
April, 1972 to June, 1972 ; and

(b) the number of applications pending 
with Government and thr number out of 
them which have been rejected and the reasons 
theiefor ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP­
MENT (SHRI SIDDHESHWAR PRASAD) :
(a) 3 licences have been issued between 
April 1972 and June, 1972 for the setting up 
of new industries in Gujarat.

(b) 251 applications arc pending as on 
1.7.72. The question of any of these having 
been rejected does not arise.

Implementation of the Supreme Court's 
decision on Seniority

418. SHRI S. M. BANERJEE t Will 
the PRIME MINISTER be pleased to state;

(a) whether the Supreme Court's decision 
regarding the seniority has been implemented 
in the Government of India offices ;

(b) if not, the reasons for the delay ; and

(c) the time by which the said decision 
will be implemented ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PERSONNEL 
(SHRI RAM NIWAS MIRDHA): («) «nd
(c). The Supreme Court’s judgment, dated 
4th January 1972, was delivered in Civil 
Appeals Nos. 1845 of 1968 (Union of India 
and others Vs. M, Ravi Varma and others), 
No. 1846 of 1968 (Union of India and others 
Vs. S. Ganapathi Kini and Others} and No. SO 
of 1969 (Union of India and Othen V«. 
Suresh Kumar and Others). Ministry of 
Finance (Department of Revenue and In­
surance) who are administratively concerned 
with the first two specific cases decided by the 
Supreme Court have taken appropriate action 
for implementing the Court's orders in those 
cases. It is hoped that the process of im­
plementation would be completed shortly. 
The Ministry of Health and Family Planning




